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MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS

(Department of Personnel and Training)

' Nerr Delhi. the 22nd Novcmber,2007

S.O. 3422 .-ln exercise of ihe potuers confened b,v

sub-section (8) of Section 24 of the Code of Criminal

of glndia

-\

Stalulor)'Orders and Notificatibns lssued b.r'the Ministries of the Gorrrnnrenl of India
(Olher than the Ministrl' of Defence)
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AWARD

The Oovernrnent of India, Ministry of Labour, New
Delhi refened the following dispute No. L-4101211412001/
IR(B-I) Dated 27-8-07 for adjudication to rhe Presiding
offlcer, CC l1'-curn-labour Court, Lucknow;

"Whether the action of the management of NE,
Railway Mailani Distt. takhimpur Kheri. LucknoW
Coraklrpur in removing Mohd. Yasin S/o Mohd.
Salim from service w. e. f . l3-7 -94 after doing rvork as

casual labour w.e.f . 20-7-76 to l2-7-94. is legal and
justified ? lfnot to what reliefthe concemed workman
is entilled?"

The Covemment endorsed the copy of the referencs
order to the parties with thc clear direction that parties
raising the dispute shall file a statement ofclaim cornplete
with relevant documents list or reliance and witnesscs with
Tribunal wilhin l5 days of the receipt of the order of
reference and also forward a copy of such statement to
each oire.of the opposite parties involved in this dispute
underRule l0Bofthe I. D. Act, 1947.

'Ihough the reference order is received in this court
on 10-9-07 but no stalement of claim forwarded though
ofhce of the court write till 28-9-07. The court ordcred on
28-9-01 to issue notices to the parties by registered post,
fixing I 9- 10-07 for filing statement ofc laim and 2- I I -07 for
filing of written statement. Notices were se nt by
registered post on I 6- I 0-07 but none appeared. "fhe notice
sent to the worker Mohd. Yasin received back with the
rema*, that addressee left without address. Since the worker
is not,traceable therefore there is no altemate then to pass

rro claim award.

Lucknow 2-ll-07

StIRIKAN'I SHUKLA, Presiding Offi cer
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New Delhi. the | 5th November.2007

S.O. 3453.--ln exercise of the powers confened by
S ub -section ( I ) of th e Sect io n 6 ol' th e F.Qual Remunerati on

Aet, | 976 (25 of I 976) and in supersession of notification
of the Govemment of India in the Ministry of [abour
No. S. O. 52 dated 22-12-1998 (published in rhe Gazene of
India, Pa:t-ll, Section-3, Sub-Section (ii) on the
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2-l-l'999) ther Central Government hereby constitutes the
Central Advi:nry Committee, consisting of the following
memtrers, nanlely:-

Advlsory Committee

l. Union l,tinister for Labour and

18. Smt, Shailsingh, Non-Official
474ll56,BratunNagar,Phase-ll .. . Mernber
Triveni Nagar, Daleeganj Crcssing,
Sitapur Road, Luchnow (UP)

19. Smt.GangpThakurPoai -dq-
C/o Shri Jeevan Lal Thakur
MKr-n l -2W, Vij€ta Comdoq
NewRajendraNagar,
Raipur, (Chattisgarh)

20. Smt. KrislnaTirath ' -do-
Member of Parl iament (Lok Sabha)

21. Prof.AlkaBalramKshatriya -do-
Membcr of Parliament (Rajya Sabha)

The term of oflice of non-oflicial member(s) ofthe
Committce shall be two years.

lNo. 4.420 I l 2 s 197 -C&wL,lll
HARIOTKAU& Direcor

qf fiiod, 15 :np6t{, 2oo7

i5r. qT. elsc.-qlaiFrd fu sfif{qq, 1.947 us47' irl t4) sfi qK t7 * sEstq{,'4ifrqsrsrfrfr{Adrd
* rslrcr * ldrd ftffi stk sT+ q,ffi + *s,
q:ss d fifie sild'F,+, f{drq { #q sffiR sMFro'
orfrrfrrsr r{q qrq€rq ffi{ d t'srz (T+i s@r 5tl98)
si yq,tftil a;rd *, d d;*q qcon qi 15-lt-2007 irl
vrEil Eqt qll

[s. qf,-r+otz l2stsi-qfi.3rR(S. t)]
gtqftb,€g, sTftr6r0

New Delhi, th.e t 5th Novcmber, 2007

S.O. 3454.-ln pursuance of Section 17 of the
Indusrial Disputes Act, 1947 (14 of 1947), the Central
Government hereby publishes the Award (Ref. No.5ll98)
of'Central Covernment lndustrial Tribunal-cum-Labour
Court, Bangalore as shown in the Annexure in the
industrial dispute between the employers in relation to the
management of Military Farm and their workman, which
was received by the Central Govemrnent on | 5- | l-2007 .

[No. L I 40 I 25l97-lR (DU)]

. SURENDMSINCH,DaskOfficeT
AIYNDftJRE

BE FORE THE CEI\ITRAL C.OVERIIM ENT
INDI.ISTRIAL TRIBUNAI.CI.JM.T"4,BOUR COI.JRT,

BAI{GALORE-sffi022
Dated 3 Oth Oc tober, 2007

. PRLSENT

Shri A. R SllDDlQUl, Presiding Officer

C.RNo.5ll1998

I Party
Slui Shivanaja,
Bommennalralti,
Tayagatur Post,
Gnbbi Taluk,
TumkurDisrict

II Par$'
The Farm Manager,
MilitaryFarm,

, Hebbal,
Bangalore

Employment

2. Secrctary, Ministry oflabour
and Employment

Chairperson

Ex-Officio
Member

3. Joinl Secretary, Ministry of Labour an,l -do-
Employment
(lncharye of Child and Women Labour)

4. Joint Seclrtary, -do-
Minist4g of Women and Child Dcveloprncnt

5. Adviscr, J-abour and Employmcnt -do-
Division, Planning Commission

6. Sccretary., Labour Departnent -do.
Governnent of Andhra Pradesh,
Hyderabad

Z :Sccretary, Labour Dcpartment do-
Ooverrunr:nt of Uttar Pradeslr, Luknow

8. Secrctary, Labour Department, -do-
National Oapital Tenilory of Delhi, Dellri

9. lVlemberSecretary, -do-
'ItlationaX 

Commissiop for Women,
,[, Deen Dayal Upadhaya Marg, New Dr:lhi

10. ShriVishwaMitraBahl, Non-OfficialMember
M/s. Auto Steel
?0 Shivaji Marg,IndustrialArea, N, Delhi

I t . lvirs. Vaijl,anti Pandit, -do-
liecrctary, Indian Merchants' Chamber
INM|MCBuilding PB I lZt I Churctrgate,
Itvlumbai.4t)0 020

12. l4rs. Renukadevi Barkatali, -do-
f'rcsident, INTUC, Assarn Branch,
li.. C. Sen Road, Paltan Bazar, Guwahati (Assam)

}3. Smt. Gee'talayant Gokhale, -do-
| 0 l-A, FamNiwas, G.B. lndulkar Marg,
\ri lleparft:(East), Mumbai4OO 057

14. Ms. Jaya Arunachalam, do-
Fresident, Working Women's forum (lndia),
55, Bhimaiena Garden Road, Mylapore,
Chennai+5O0 004

t5. Ir{s. Jyotsna Sivaramayya, -do-
Institute ol'Social Studies Trust,
India Habitat Centre, Upper Ground Floor,
Core 64, Lodhi Road, New Delhi

16, Iv{s. PalnmiBajaj -do-
' S-9, Pandav Nagar, Street No. 10,

Samaspur ltaod, N ew Delhi-9 I

17. Smt. ShalnmahBhandary, -do-
Advocater & Notary,
lst Floor Venkata Ramana Arcade,
Kundapur, Udupi Disricr 57 6 20 l,
Kamataka


